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(Limited E-Tender)

Inviting quotations (E-Tender) for the publication of advertisement in
newspapers regarding Redressal of complaints against entities regulated by

RBI on any Sunday of January 2026— RBI Kanpur

3-fIfaer T / E-Tender No. : RBI/Kanpur Regional Office/Others/6/25-
26/ET/631[Publication of advertisement ]

Page 1 of 14



a3 2026 F fHd W IR &1 URAT Reid d g1 fafrafia dwimsit & faog
Rreradl & FaRY & Jdy § THER 0 § R[AFUT & U6 & R $ewH (8-
farfaeT) Smvifyd #r - URd Red 9%, FEgR

o oz =d
1. I8 THER W H A9 & UHRE & g e § | o fau= (1 ) Si=ast

2026 H IR U I9 & fg=dl, aiieht we faxiia e & ot o & i
a1 S 81 U fagmua fe=dY 3k eRieht 3fF e ® S-adt 2026 & Bt +ft IfaaR =1
T oty e A ISP 3rTa WIHAR &1 (I IR & 3T f =i fagmu= i<
Td 3l e § yeTiRIa g vm) UsiiRid far sin g1 fasme &), sk aur faxita
M o EY/ S HreT & Uep1iRId fohar o 8 1 Ude e | fasu= & e geaamet &1
ST aTell HTST & IR H T d drciierdl &l o -3MTERT & ATead I gfd foan S | THemR
o3 ot Juft qur 3 faerr i fasi= uestiRia fasan 5 g, = fear man &

goft HHER U fagmu= &1y
et 3 %ﬂ?&aﬂn@ﬁ%mmﬁ@@mﬂﬁ et
st 2 %ﬂv&aﬂn@ﬁ%mmﬁ@ﬁm Ry ol
At 3 ?ﬁﬁéﬂwmﬁ@ﬁm Ry o

2. foquA & 1R &1 ST arel fawg-avg erjau® 1 Td 2 & Yau g

3. Had Yeias fashdrstt (Empanelled Vendors) @1 &t 39 3-fAfaar ufesar & HFT o &t
Al Bl

4. faspanall 1 U e srufd iR, sisht 3R o<y e & ueifRid 817 ara fagmom

(3SR e & ufa ot It SR & forw sro=it siferat S+ g, S for ffaer &
T diclt SFHTT & G811 51 ST diF of-d SHER W & U Sgyd &% 37 &1
Tl ¥ WATed ¥ ¥ ThiAd ot S|

5. U faua & forw o¥ (@ud #) ufa avf Ffier 3meR & fo1u &) wred o Id®
i sl T IgYd B! 1 ANed | IYd &1 A e adT 3= gt Yo WfHe gl
= ey A §F gRT B AfRad grar ©ieR 781 R s | e A1 A
AR Tl & o1 IgYd &R0 Bt 0T &R DI TTUMFT S0 UyH U4 fgdia JH=R Ul & forg
3{CTT- 37T 1 ST |

6. T4 UM & ¥ Jd Ihd siciiardl &I St UG Iod & Ud® b & 30 guH
T4 fgdia THRR 9 o 11 U9 TR ST (A1 |id ¥ U Ed) SUasy dH & g
Hel S Il g |

7. fa31U9 & 3MHR Td Big—d fAfd & IR H Thd Siclierdr o Sad s & fow okt e
I gl -SSR o HIHH Y Fierd fobar S|

Page 2 of 14




8. fagom woidt g gRfya &l f fagmus &1 R sreyd® ) 3R TURR U &
@ U ¥ s ¢ 7 f R o Wi &1 3R U1 81 f a8 ST ¥ Uel o 9 |

9. IGYd B! & T3 A=A & 1 L1 Sciierdl &1 99 b1 o Tl § | Tdd
3{TgeH & T 3rem L1 &1 it =g fobam o g B

10. 5% Te9 HH fAfda B WHR A & faQ a1e7 761 § SR fovent of fAfaer &1 guf an
3P U F WHR B B HUSHR YR 39T g1 9 o1 P HRUT Farg it
fAfaaref &1 SRAeR d3A &1 IBR it R x@ar g

11. facharsil gRT 99 ISxvll & A | Ffaer 39 fadhdT &1 ve™ @ Sierh i dieal
fAfaer & fo s facharsit &t g & ugd aieh Uedd &1 2| (JaT B o forg fafdy iR
TG G &1 Yedieh- foar ST

12. FfaeT THOOERT Uidd R el e, 39fa fadhar die’ e & forg fAfaer &
Ifcafad grg iR IR R THTEA Uidd IR |15d 81 I&d & |

13. 39 B g YIAH Had Jd f9a & A1Y-Try fafle Jemon & UHIRia fama=1 &t
Ufd/dhe3N3T 1T B4 & a1 Bl fhaT S| $39d 3faraT, Hisel SR & S UR arf
Yoob/BR] DI Bl B SIG YA fbT SITQ|

14, I A [Iohdl I TR T3 T YHRH d Ugd Td a1e H 9910+ &1 6 &1 ge/qAide
Eb_\lﬁflﬂ?‘cﬂ'qﬁ_\rl_q;a?maﬁcepc.kanpur@rbi.orq.in R ST a1 ghlT|

15. IR gt iR zrat A s fage Wierd 781 81

Page 3 of 14


mailto:cepc.kanpur@rbi.org.in

Inviting quotations (E-Tender) for the publication of advertisement in
newspapers regarding Redressal of complaints against entities regulated by

RBI on any Sunday of January 2026— RBI Kanpur

Terms and conditions

1. This is an invitation for the publication of advertisement in newspapers. The said
advertisement (sample enclosed) is to be published in January 2026, in all editions

of Hindi, English and Financial daily of Uttar Pradesh state. The advertisement has
to be published in Hindi and English Daily on any Sunday of January 2026 and in
Financial daily on following Monday (next day of the Sunday when the
advertisement would be published in Hindi and English Daily). The advertisement
to be published in Hindi/English language in Hindi, English and Financial daily. The
language to be used for advertisement in each daily will be informed to the successful
bidder through work order. The category and other detail of newspapers in which
advertisement to be published is detailed below:

Category Newspaper Language of
Advertisement
inaiDaty | TR R e e |
Cralsh Daly | T e oo | HndiEngleh
FnanclDaly | e s * | HndiEngih

2. The content to be published in advertisement is attached as Annexure- 1 & 2.
3. Only empanelled vendors are allowed to participate in this e-tendering process.

4. Vendors have to provide their bids for per sqcm size of the advertisement
(English/Hindi language) to be published in each daily viz. Hindi, English and Financial
daily for 1st leading and 2nd leading newspapers separately, as it is asked in the price
bid section of the tender. The rates quoted for above mentioned three daily
newspapers would be aggregated automatically with the help of formula.

5. Rates (In Rupees) for each daily should be quoted in numeric figures up to two
decimals for per sgcm size of advertisement. The quoted rates shall be inclusive of
GST and all other charges. No extra claim shall be entertained by the Bank in
this regard. The aggregate Rate of quoted rates for all three categories of
newspapers mentioned above would be calculated for 15 and 2"? leading newspapers
separately.

6. Before awarding the work the successful bidder may be asked to provide the Name
and circulation figures of 15t and 2" leading newspapers of each daily (collected from
trusted source) for the Uttar Pradesh state.

7. Size and final date of the advertisement would be communicated to the successful
bidder through work-order to be issued for the said work.

8. Advertising agency to ensure that placement of advertisement should be eye-
catching and should appear in the main part of the newspaper and not in the
supplement. Font size to be such that it is easily readable.
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9. L1 Bidder may be selected after the manual analysis of quoted rates. For each item
separate L1 may also be selected.

10. The Bank is not bound to accept the lowest tender and reserves the right to accept
either in full or in part any tender. The Bank also reserves the right to reject all the
tenders without assigning any reason thereof.

11. In case of same quotes by the vendors the tender will be awarded to the vendor
who had submitted the Bid earlier than the other vendors for the extant tender. (Both
date and time will be evaluated to compare).

12. Tender would be opened on MSTC portal, so vendors may become live on MSTC
portal at the time and date mentioned in the tender for opening the quotations.

13. Payment for this work shall be made only after submission of original bill along
with the copy/Cutouts of advertisement published in the various editions. Further,
payment shall be made after deduction of applicable charges/taxes as per extant
instructions.

14. The successful vendor has to submit scanned/soft copy of the advertisement to
RBI Kanpur at cepc.kanpur@rbi.org.in, before and after publishing the same in
newspapers.

15. No deviation from the above terms & conditions is acceptable.
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Inviting quotations (E-Tender) for
newspapers regarding Redressal of complaints against entities regulated by

RBI on any Sunday of January 2026— RBI Kanpur

Price Bid

1) 1stLeading Newspaper:

the publication of advertisement in

Rates in Rs. per

S.N. Type of Advertisement Newspaper
Newpaper Language sqem
st H
a. Hindi Daily Hindi 1% leading
newspaper
st H
b. | English Daily English/Hindi 1% leading
newspaper
st H
c. | Financial Daily English/Hindi 1% leading
newspaper
Aggregate Rate for 1°' leading Hindi, English and (a+b+0)
Financial daily (Including GST and all other charges)

2) 2" Leading Newspaper:

Rates in Rs. per

SN, Type of Advertisement Newspaper
Newpaper Language sqem
o - 2" leading
a. Hindi Daily Hindi ewspape!
nd H
b. | English Daily English/Hindi 2™ leading
newspaper
nd H
c. | Financial Daily English/Hind 2" leading
newspaper
Aggregate Rate for 2" leading Hindi, English and (a+b+0)
Financial daily (Including GST and all other charges)
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RESERVE BANK OF INDIA
www.rbi.org.in
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Annexure-2
RESERVE BANK OF INDIA
www.rbi.org.in

Redressal of complaints against entities regulated by RBI

Reserve Bank — Integrated Ombudsman Scheme (RB-IOS)

e The Reserve Bank has mandated all its regulated entities to have a mechanism at their end
to resolve the complaints received by them from their customers, which is considered as
the Internal Grievance Redress Mechanism of regulated entities.

e The Reserve Bank has also put in place an expeditious and cost-free Alternate Grievance
Redress Mechanism for resolution of customer complaints relating to deficiencies in
services rendered by its regulated entities through the Reserve Bank — Integrated
Ombudsman Scheme, 2021 (RB-I0S).

e Banks, Non-Banking Financial Companies (NBFC), Payment System Participants (PSP)
and Credit Information Companies (CIC) are considered as regulated entities under the
Grievance Redress Mechanism.

e The RB-IOS adopts a “One Nation One Ombudsman” approach for all complaints against
any regulated entities. It is therefore no longer necessary for a complainant to identify under
which Ombudsman scheme/office, he/she should file a complaint with the Ombudsman.

e The complaints against regulated entities not covered under the RB-IOS are handled at
Consumer Education and Protection Cells (CEPCSs) for resolution.

e The list of regulated entities covered under the ambit of RB-IOS and CEPC can be accessed
by visiting https://cms.rbi.org.in

What to do if you have a complaint?

You can lodge complaint against the regulated entity at its branch or through online in the grievance
redressal portal or any other mode as mentioned in its website. Get acknowledgement or save the
reference number of the complaint.

When to approach the RBI Ombudsman?
ﬁu can approach the RBI Ombudsman, in case: \

e No reply is received from the regulated entity within 30 days - Anytime within one
year and 30 days from the date of your complaint to regulated entity.

e Reply received from the regulated entity is unsatisfactory - Anytime within one year
of receipt of reply from the concerned regulated entity.

Note:

e The complaint should contain all requisite details / information as per the complaint form
prescribed in the RB-10S.

e The complaint should not have been dealt with / pending with any other forum (like Courts)
or dealt earlier by the RBI Ombudsman.

e Filing complaint directly with RBI Ombudsman, without approaching the regulated

K entity, may lead to its rejection. /



http://www.rbi.org.in/

How to lodge a complaint with RBI?

-

Complaint against the regulated entity can be filed through any of the following modes: \

e Online through the Complaint Management System (CMS) portal of RBI at
https://cms.rbi.org.in

e Physical complaint (letter / post) in the form as specified in Annexure in the RB-IOS to
“Centralized Receipt and Processing Centre, 4" floor, Reserve Bank of India Sector-17,
Central Vista, Chandigarh — 160017”

- )

How to know more about lodging a complaint with RBI?

For more information, you can approach RBI Contact Centre facility with Toll-free Number:\
14448. The contact center with Interactive Voice Response System (IVRS) is available 24x7,
while the facility to connect to Contact Centre personnel is available from Monday to Saturday
except National Holidays, between 8:00 AM to 10:00 PM for English, Hindi and ten regional

languages (Assamese, Bengali, Gujarati, Kannada, Malayalam, Marathi, Odia, Punjabi, Telugu
and Tamil).

- J

Please Visit:

FAQs on RB- 10S, 2021 - https://www.rbi.org.in/scripts/FS FAQs.aspx?fn=2745

Or

\ CMS Portal - https://cms.rbi.org.in/

(For complaints against Deposit Insurance and Credit Guarantee Corporation, membersh
public can lodge the complaint at following address/ e-mail Id)

The General Manager

Complaint Redressal Cell

Deposit Insurance and Credit Guarantee Corporation
Reserve Bank of India, 2" Floor

Opp. Mumbai Central Railway Station

Byculla, Mumbai — 400008

E-mail: dicgc.complaints@rbi.org.in

Contact No. 022- 2301 9645

\_ /
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Important instructions for E-procurement

Bidders are requested to read the terms & conditions of this e-tender before submitting
your online tender.

1.

Process of E-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Technical
Bid as well as Commercial Bid will be done over the internet. The Vendor should
possess Class Il signing type digital certificate. Vendors are to make their own
arrangement for bidding from a P.C. connected with Internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without
Digital Signature).

SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID HAS TO
BE SUBMITTED ON-LINE AT www.mstcecommerce.com/eprochome/rbi

1) Vendors are required to register themselves online with
www.mstcecommerce.com— e-Procurement —-PSU/ Govt depts— Select
RBI Logo->Register as Vendor -- Filling up details and creating own user
id and password—

Submit.

2) Vendors will receive a system generated mail confirming their registration in
their email which has been provided during filling the registration form.

In case of any clarification, please contact RBI/MSTC, (before the scheduled time
of the e-tender).

Contact person (RBI Kanpur):

1. Shri Saurabh Trivedi (Manager) Ph. No.- 8608612844 / Email:
saurabhtrivedi@rbi.org.in

2. Shri Arvind Kumar (Assistant Manager) Ph. No.- 0512-2332938 / Email:
arvindkumar3@rbi.org.in

Contact person (MSTC Ltd):
1. Shri Rohit Kumar Singh, Assistant Manager, 0522-4244702

2. Shri Nitin Anand, Manager, 0522-4240445

B) System Requirement:

) Windows 7 or above Operating System
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i) IE-7 and above Internet browser.
iii) Signing type digital signature

iv) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed
in the system.

To disable “Protected Mode” for DSC to appear in The signer box following
settings may be applied.

Tools => Internet Options =>Security => Disable protected Mode If enabled- i.e.,
Remove the tick from the tick box mentioning “Enable Protected Mode”.

Other Settings:

Tools => Internet Options => General => Click on Settings under “browsing
history/ Delete Browsing History” => Temporary Internet Files => Activate “Every
time | Visit the Webpage”.

To enable ALL active X controls and disable ‘use pop up blocker under Tools—
Internet Options— custom level (Please run I|E settings from the page
Www.mstcecommerce.com once)

The Techno-commercial Bid and the Price Bid shall have to be submitted online
at www.mstcecommerce.com/eprochome/rbi__. E-tenders will be opened
electronically on specified date and time as given in the E-tender.

All entries in the e-tender should be entered in online Technical & Commercial
Formats without any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link
under “My Menu” in the vendor login. The vendors have to select the particular e-
tender from the event dropdown box. The vendor shall have the facility of making
the payment either through NEFT or Online Payment. On selecting NEFT, the
vendor shall generate a challan by filling up a form. The vendor shall remit the
transaction fee amount as per the details printed on the challan without making
change in the same. On selecting Online Payment, the vendor shall have the
provision of making payment using its Credit/ Debit Card/ Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee
shall be auto authorized, and the vendor shall be receiving a system generated
mail.

Transaction fee is non-refundable.

A vendor will not have the access to online e-tender without making the payment
towards transaction fee.
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Note:

Bidders are advised to remit the transaction fee well in advance before the closing
time of the event so as to give themselves sufficient time to submit the bid.

Information about e-tenders /corrigendum uploaded shall be sent by email only
during the process till finalization of e-tender. Hence the vendors are required to
ensure that their corporate email 1.D. provided is valid and updated at the time of
registration of vendor with MSTC. Vendors are also requested to ensure validity
of their DSC (Digital Signature Certificate).

E-Tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender:

a) Vendor(s) need to submit necessary e-tender fees and Transaction fees (If
ANY) to be eligible to bid online in the e-tender. E-Tender fees and Transaction
fees are non-refundable.

b) The process involves Electronic Bidding for submission of Technical and
Commercial Bid.

C) The vendor(s) who have submitted transaction fee can only submit their
Technical Bid and Commercial Bid through internet in MSTC website
www.mstcecommerce.com — e-procurement —PSU / Government departments.
— Login under RBI — my menu— Auction Floor Manager— live event —Selection
of the live event.

d) The vendor should allow running JAVA application. This exercise has to be
done immediately after opening of Bid floor. Then they must fill up Common
terms/Commercial specification and save the same. After that click on the
Technical bid. If this application is not run, then the vendor will not be able to
save/submit his Technical bid.

e) After filling the Technical Bid, vendor should click ‘save’ for recording their
Technical bid. Once the same is done, the Commercial Bid link becomes active
and the same has to filled up and then vendor should click on “save” to record
their Commercial bid. Then once both the Technical bid & Commercial bid has
been saved, the vendor can click on the “Final submission” button to register their
bid.

f) Vendors are instructed to use Attach Doc button to upload documents.
Multiple documents can be uploaded.

9) In all cases, vendor should use their own ID and Password along with
Digital Signature at the time of submission of their bid.

h) During the entire e-tender process, the vendors will remain completely
anonymous to one another and also to everybody else.

i) The e-tender floor shall remain open from the pre-announced date & time
and for as much duration as mentioned above.
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)] All electronic bids submitted during the e-tender process shall be legally
binding on the vendor. Any bid will be considered as the valid bid offered by that
vendor and acceptance of the same by the Buyer will form a binding contract
between Buyer and the Vendor for execution of.

k) It is mandatory that all the bids are submitted with digital signature
certificate otherwise the same will not be accepted by the system.

)] Buyer reserves the right to cancel or reject or accept or withdraw or extend
the e-tender in full or part as the case may be without assigning any reason
thereof.

m) No deviation of the terms and conditions of the e-tender document is
acceptable. Submission of bid in the e-tender floor by any vendor confirms his
acceptance of terms & conditions for the e-tender.

8. | Any order resulting from this e-tender shall be governed by the terms and
conditions mentioned therein.

9. | No deviation to the technical and commercial terms & conditions are allowed

10. | The e-tender inviting authority has the right to cancel this e-tender or extend the
due date of receipt of bid(s) without assigning any reason thereof

11. | Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprochome to familiarize them with the system before
bidding. For technical assistance, MSTC officials may be contacted at 0522-
4244702/0522-4240445 well in advance and bidders are advised to avoid any last-
minute rush. In case of any technical assistance required from MSTC, Bidders
must contact MSTC at least one-day prior before the e-tender closing day and get
all their queries resolved.
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